FORM
PUBLIC Anng -

2. ’ Date of incorporation of Eorpormt\of

3. Agthority under which corporate debtor
1S 1ncorporated / registere(

- of corporate debtor

Address of the registered office and

principal office (if any) of corporate
debtor )

| EVANT PAR EARS T —
l. [ Name of corporate debtor Tlcul‘%mg_ﬁ.“_.m i
. Software

] Solutions
Private Limited

—

6112013

'Roc-Bangalore

U72200KA2013PTC072126

No. 0277, 2™ Main Road, 18'
Cross, Sankey Road
Malleshwaram,

Bangalore - 560 003

4. | Corporate Identity No. / Limit AL
L I Identification No ed Liability

6. I Insolvency commencement date in |24.09.2019
respect of corporate debtor

7. | Estimated date of closure of insolvency | 22.03.2020
resolution process

8. | Name and registration number of the

insolvency professional acting as interim
resolution professional

Motappa Thimmarayaswamy

IBBI/IPA-003/1P-
N00091/2017-18/10891

9. | Address and e-mail of the interim

resolution professional, as registered with
the Board

228 5™Main, 5"Cross, Shiva
Krupa K.G. Nagar

Bengaluru — 560019

Email

id:swamymotappa@gmail.com
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¥ inder Tt & Ctober 2019)
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(b) De:e.\;ant Forms and Weblimk

oo S-of authorized representatives | Ph ‘ml
available at: ysical Address:

Notice is here i
Commencement l:))f(‘ ag:;en that the National Company Law Tribunal has ordered the
rporate insolvency resolution process of the SGP Software Solutions

Private Limitedon 24.10.2019.

t’l};hef': Cl'leqnors of SGP Software Solutions Private Limited, are hereby called upon to submit
ir claims with proof on or before23.10.2019to the interim resolution professional at the

address mentioned against entry No. 10.
ms with proof by electronic means only. All

The financial creditors shall submit their clai
fin person, by post or by electronic means.

other creditors may submit the claims with proo
againsf the entry No. 12, shall indicate its

the three insolvency professionals listed

A financial creditor belonging to a class,as listed
e of the class [None at Present] in Form

choice of authorised representative from among
against entry No.13 to act as authorised representativ

CA.
Submission of false or misleading proofs of claim shall attract penalties.

y !

Date: 10-10-2019
yIBBI/IPA-OO3/IP-NOOO91/2017-18/ 10891

Place: Bangalore .
# Motappa Thimmarayaswam




